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CENTRAL ADMINISTRATIVE TRIB UNAL 

ALLAHASO BENCH ,ALLAHABAD 

Original Aeplication No: 1254 of 1994 

S.K.Gupta •••• •••• Applica nt. 

Ve rsus 

Union of India & Ors. • • • • • ••• 
" 

Hon'ble Mr. S.Das Gupta, Member-A 
Hon'ble Mr. T ,L.V t rma , Member-J 

(By Hon'ble Mr. S.Das Gup t a, A.M.) 

Res pendents • 

Heard Shri Sudhir ~garwal, learne d counse l 

for the applic mt on admission. 

-
2. The applicant's case is that on being successful 

• in the I~diai:l l forest Service Examination, 1992. He joint: d 

at Indira Gandhi Nati anal fore st Academy, Dehradun 

Indian fore st Service (Probationer) purs uant. to the 

appointment order dated 15.04.1994. The reafter, he 
• 

as 

appeared in the Civil Services Preliminary Examination, 
' 

1994 on 26.06.1994 for which, he had submitted his~~~ 

before j oining as I .f . s . (Probatione r). The applicant 

h <B si nce qualified in the Preliminary Ex amination 
• 

and~ now r e quired to appear in the mains examination • .. 

It has been stated in the application that 

the Minis try of Pe r s onne 1, Public Grievances and Pe nsi ons 

(Department of Pe rsonnel and Training) have since issued I· 
• 

a notification dated 24.06.1994 t>nacting an a me ndme nt ~ 

to the I.r. s . (probation) Rules 1985 by introd uction of 

of a provis~Sub-Rule :J of Rule 6 ibid which r eads; 
w 
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"Provided that no probationer in the service, 
shall, during the pe riod of training of the Forest 
Research Ins ti tu te and Colleges, De hradun appe a r 
eithe r in the Civil Services Examination or any 
other examination for appointment to t he Central 
or State services by Open Sompetitive.- Examination" 

It is state d that this notification was1:' 

come into force on the date of their publication in the 

offt.cial gazette. This notification has be en forwarded 

to the Director, Indira Gandhi National Forest Academy, 

Dehradun for ~.~~~ compliance and according to the 
~ 
• • 

applicant, he has also been given a copy of the same 

by the respondent No. 3. Apprehending that he might 

be prevented from appearing in the Civil Services 

M.ains Examination, the applicant submitte d a represen-

tation dated 23.07.1994 in which he ha s inte ralia, 

challe nged the validity of the said notification and \ 

h as pra~that he be allowed to 

Services~ E xamina t i on of 1994 and .. _ 

Service s Examination$ 
• 

appe ar in the Civil 

also ~ future Civil 

4 • Dn the basi s of the above facts, the applicant 

has praye d for the relie f of quashing the impugned 
.p . Q-

notification dated 24.06.1994 and also -rorissue...._a 
•, 

direction to the respondents not to prevent the applicant 

from appearing in the Civil Services Examination, 1994 

or the re after. 

s. from the tacts submitted in the application 

and also the oral submissions nade by the learned counsel 

for the applicant, it appears that apart from giving 

a copy of the impugned notification to t he applicant, 

the responde nts have not taken any overt action in 
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, 
preventing the applic ant from appearing in the Civil 

Services Mains l:.xamination of 1994. The applicait is 

stated to have joined as a Probationer before the 

date of issue of the notification uhich in any cas e 

is to co!De into effect prospectively from the date 

of its actual notification in the official gazette • 

The apprehension of the appliooi: tha~ he may be prevented 

from appearing in the Civil Se rvices l:. xamination does 

not appear to be well-founded at this s tage. We .are, 

the ref ore, of the view that the application at this 

st.s ge is premat!ure. The caus e af action, if at all, 

will arise only f ,f ... the applicant submits his application 

for the Mains Examination and the same is not for warded 
~ 

by the r e spondent No. 3 or,.._ i s othe rwise r e fused pe rmi s sion 
• 

to appear in the Civil Se·rvices Examination, 1994. The 

applicant therefore should fill the a p plication form for 

the 1994 Civil Service s Mains E xanination and submit it 

to re s pondent No. 3 for on~ard trans mission to the 

Union Public Se rvice Commission. If the r es pondent No. 

3 refus e s to forward the saroo to U.P.s.c. or takes no 

action for forwarding the s ame, the applicait may approach 

the Tribunal for appropriate ·o r de rs. 

The application is othe rwise premature at 

this stage and the same is disposed of accordingly 1.1ith 

the above obse rvations. 

Allahab a d Dated: 26,08.1994 
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